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INTRODUCTION 

 

 I, the Chairperson, Committee on Welfare of Other Backward Classes (2019-20) 

having been authorised by the Committee to present the Report on their behalf, present 

this Fifth Report on ‘‘Measures undertaken to secure representation of OBCs in 

employment and for their welfare in National Fertilizers Limited (NFL)' pertaining to the 

Ministry of Chemicals & Fertilizers. 

2. The Committee took evidence of the representatives of the Ministry of Chemicals & 

Fertilizers on 25th October, 2019 and 19th November, 2019. The Committee would like to 

express their gratitude to the representatives of Ministry of Chemicals & Fertilizers and 

National Fertilizers Limited (NFL) for tendering evidence before them and furnishing the 

requisite information in connection with the examination of the subject.  

3. The Committee would like to place on record their appreciation for the valuable 

assistance rendered to them by the Committee Secretariat. 

4. For facility of reference and convenience, the observations and recommendations 

of the Committee have been printed in bold letters in Part-II of the Report. 

 

 

NEW DELHI;                           GANESH SINGH, 
14th July, 2020                Chairperson, 
 23 Ashadha, 1942 (Saka)                         Committee on Welfare of OBCs



1 
 

PART I 
CHAPTER-I 

Introduction 

1.1 NFL, a Schedule ‘A’ & a Mini Ratna (Category-I) Company, having its registered office at New 

Delhi was incorporated on 23rd August 1974. Its Corporate Office is at NOIDA (U.P). It has an 

authorized capital of ₹ 1000 crore and a paid up capital of ₹ 490.58 crore out of which Government of 

India’s share is 74.71 % and 25.29 % is held by financial institutions & others. 

Vision & Mission 

1.2 The company has a Vision i.e. “to be a leading Indian company in fertilizers and beyond with 

commitment to all stakeholders” and a Mission “to be a dynamic organization committed to serve the 

farming community and other customers to their satisfaction through timely supply of fertilizers and 

other products & services; continually striving to achieve the highest standards in quality, safety, 

ethics, professionalism, energy conservation with a concern for ecology and maximizing returns to 

stakeholders”. 

Manufacturing Plants 

1.3 NFL has five gas based Ammonia-Urea plants viz. Nangal & Bathinda plants in Punjab, 

Panipat plant in Haryana and two plants at Vijaipur at District Guna, in Madhya Pradesh. The Panipat, 

Bathinda & Nangal plants were revamped for feed stock conversion from Fuel Oil to Natural Gas, an 

eco-friendly fuel during 2012-13 / 2013-14. Vijaipur plants of the company were also revamped for 

energy savings & capacity enhancement during 2012-13, thus increasing its total annual capacity from 

20.66 LMT from 17.29 LMT, an increase of 20%. The company currently has a total annual installed 

capacity of 35.68 LMT (Re-assessed capacity of 32.31 LMT) & is the 2nd largest producer of Urea in 

the country with a share of about 16% of total Urea production in the country. Company has a Bio-

Fertilizers Plant at Vijaipur with a capacity of 600 tonnes of solid & liquid Bio-Fertilizers to produce four 

strains of Bio-Fertilizers viz. PSB, ZSB, Rhizobium and Azotobacter are produced. 

Products 

1.4 NFL is engaged in manufacturing and marketing of Neem Coated Urea, four strains of Bio-

Fertilizers (solid & liquid), Bentonite Sulphur and other allied Industrial products like Ammonia, Nitric 

Acid, Ammonium Nitrate, Sodium Nitrite and Sodium Nitrate. The brand name of the company is 

popularly known in the market as ‘KISAN’. 
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1.5 In connection with the examination of the subject “Measures undertaken to secure 

representation of OBCs in employment and for their welfare in National Fertilizers Limited”, the 

Committee obtained background note and written replies to a list of points and took oral evidence of 

the representatives of the Ministry of Chemicals and Fertilisers and NFL inter alia on 25 October, 2019 

and 19 November, 2019. Based on the written submissions and oral depositions of the 

representatives of the Ministry of Chemicals and Fertilisers and RCF as well as the inputs gathered 

during an on-the-spot study visit, the Committee have examined the subject in details as enumerated 

in the succeeding paragraphs. 

Organizational set up 

1.6 The organizational structure of NFL is given at Annexure-I. 
 

1.7 As per the information available on the website of NFL, the present composition of the 

Management Borad of NFL is as follows: 

 Director (Marketing) and Chairman & Managing Director (Addl. Charge) 
  Director (Finance) 
  Director (Technical) 
 Government Nominee Director (Additional Secretary,  Deptt. of Fertilzers) 
  Government Nominee Director (Joint Secretary, Deptt. of Fertilzers) 
 Non-Official Independent Director 
 
1.8 On being asked about the number of officials belonging to OBC category occupying the 
position in the Board/ Top Management Body, the NFL replied as under: 
 
 " the positions in the Board are filled by the President of India. The personal details of Board 
 Members other than name, date of birth, Director Identification no., date of appointment are 
 not available with the Company except Functional Directors of the Company. Amongst the 
 present Functional Directors none belongs to OBC category." 
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CHAPTER - II 

REPRESENTATION OF OTHER BACKWARD CLASSES IN NATIONAL FERTILIZERS LIMITED 
 

2.1 Year-wise details of the appointments made by NFL under various categories of posts since 

1993 are given at Annexure-II. 

2.2 As on 08 September, 1993, the total staff strength at various levels of posts / classes / scales 

and the number of OBC employees therein is stated to be as under: 

           (Table - I) 

GROUP UR SC ST OBC TOTAL 
A 1198 226 39 0 1463 
B 1447 363 64 0 1874 
C 2103 741 156 0 3000 
D 239 118 8 0 365 
D (Safai Sewak) 0 168 0 0 168 
TOTAL 4987 1616 267 0 6870 

 
2.3 NFL has further informed that although reservation for Other Backward Classes was 
implemented w.e.f. 08.09.1993, the same was notified vide DoPT OM dated 27.07.1995. Accordingly 
based on the declaration of category status of employees of the Company, the manpower status as on 
31.12.1995 was as under: 

Table - II 
 

GROUP UR SC ST OBC TOTAL 
A 1202 264 45 50 1561 
B 1402 395 95 82 1974 
C 1785 729 138 130 2782 
D 212 111 5 16 344 
D (Safai Sewak) 0 165 0 0 165 
TOTAL 4601 1664 283 278 6826 

 

2.4 As per the information furnished to the Committee, the total staff strength as on 31.12.2019, at 

various levels of posts in  the Company and the number of OBC employees therein are as under:- 

 (Table -III) 
 

GROUP UR SC ST OBC TOTAL 
A 945 289 81 182 1497 
B 710 339 79 105 1233 
C 265 91 37 154 547 
D 7 11 1 2 21 
D (Safai Sewak) 0 45 0 0 45 
TOTAL 1927 775 198 443 3343 
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2.5 NFL has furnished the details of OBC employees who after joining service at various levels 

/ classes / scales in the organisation were promoted to subsequent promotion post and the same 

is placed at Annexure - III. 
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CHAPTER - III 

IMPLEMENTATION OF RESERVATION POLICY FOR OTHER BACKWARD CLASSES IN 
RECRUITMENT IN NATIONAL FERTILIZERS LIMITED 

3.1 On being asked about the modes of recruitment being followed for filling up various categories 
of posts , the  NFL through a written reply  submitted as under:- 

 "All recruitments in the Company (NFL) is made in the approved pay scales as may be in 
 force from time to time as per the prescribed recruitment specifications, which may be 
 modified from time to time depending upon job requirements by way of direct recruitment 
 through (i) open examination on All India basis for Group B , C & D level posts (ii) Open 
 Examination and or Personnel Interview for Group A level post." 

3.2 When asked to furnish the details of OBC employees, who after joining service at various 
levels / classes / scales in the organisation have been denied promotion to subsequent post, NFL 
informed that as per promotion policy of the Company, the level-wise mode of promotion is as follows: 

Table -IV 
  

Level Mode of promotion 
From To 
W0 W7 Paper Assessment 
W7 W9 Paper Assessment + Interview 
W9 E0 Paper Assessment + Interview 
E-0 E-1 Paper Assessment 
E-1 E-2 Paper Assessment 
E-2 E-3 Paper Assessment + Interview 
E-3 E-4 Paper Assessment  ) 75% Limit) 
E-4 E-5 Paper Assessment  )75% Limit)  
E-5 E-6 Paper Assessment + Interview 
E-6 E-7 Paper Assessment + Interview 
E-7 E-8 Paper Assessment + Interview 
E-8 E-9 Paper Assessment + Interview 

   
  All Employees of the Company including OBC employees are promoted subject to 

meeting the eligibility and suitability criteria as per promotion policy. 
 
  However, promotion to the levels of  W-9 , E0, E3, E6 and above are vacancy based 

and promotions are effected as per merit list drawn on the basis of paper assessment 
and performance of the employee in the personal interview process . 

 
  Details of Departmental Promotion Committee (DPC) held in the month of July 2019 

for Executives and Dec-2019 for Non Executives is provided at Annexure –IV 
 
3.3 NFL has informed the Committee that the reservation to OBC candidates as per Government 
guidelines are provided only at the time of Recruitment. The discipline-wise manpower in the 
Company is divided into separate cadres the details of which are as under: 
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Table-V 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
Recruitments is / are being   made into following cadre:   

Table-VI 
Cadre 

Non-Executive  
Pay scale code Scale Pay Scale 

W2 21500-52000 
W3 23000-56500 
W5 24000-67000 
W6 25000-77000 

Executive 
MT 40000-120000 
E1 40000-140000 
E2 50000-160000 
E4 70000-200000 
E5 80000-220000 
E6 90000-240000 
E7 100000-260000 
E8 120000-280000 

 
 

3.4 NFL have also submitted that as per the Memorandum dated 27.07.1995 issued by the 

Government of India, there is no provision for reservation for OBC candidates in promotion. Therefore, 

there is no representation of OBC member in the interview Board. 

 

Discipline 
Technical Non-Technical 

Production Finance & Accounts 
Chemical Lab Marketing  
Civil HR 
Mechanical HRD 
Electrical CC 
Instrumentation Welfare 
Fire Hindi 
Safety Law 
IE/IT Company Sect 
Materials  Secretarial 
Transportation Paramedical 
 Medical  

School (Teachers) 
Safai Karamchari 
MISC (Driver PCM Mali Cook) 
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3.5 Giving an overview of the implementation of the policy regarding reservation  of OBCs in 

various categories of posts, NFL in a written reply stated as under: 

• Reservation for Other Backward Classes was implemented in NFL w.e.f. 08.09.1993 
(notified vide DoPT OM dated 27.07.1995). 
  

• Reservation rosters / registers are being maintained as per DoPT guidelines issued 
vide OM dated 02.11.1997 regarding maintenance of post based reservation rosters. 
  

• NFL has two of its manufacturing plants in Punjab and 1 each in Haryana and Madhya 
Pradesh. The Group wise prescribed reservation for OBCs in Direct Recruitment is as 
under: 
  

–   Group A & B level posts : 27%
  
–   Group C&D (Regional level posts): 

Haryana        : 27% 
Punjab        : 21% 
Madhya Pradesh  : 15% 
Delhi                     : 27% 

 

3.6 Elaborating  the checks devised by  the Ministry, to ensure that the reservation policy for Other 

Backward classes are implemented properly, NFL in a written reply submitted as under:  

"For ensuring proper implementation of OBC reservation in the Company, reservation 
rosters are being maintained as per DoPT guidelines. While issuing recruitment 
notification it is ensured that the number of vacancies earmarked for OBC candidates 
are clearly displayed and concession / relaxation applicable to OBC candidates are 
clearly elaborated in the advertisement. A member from OBC category is being 
associated as a member of selection committee in the recruitment process. At the time 
of joining of any direct recruit (belonging to OBC category) in the Company it is 
ensured that he has the latest OBC caste certificate issued by the Competent Authority 
as per DoPT guidelines. 

 
Further, Implementation Cells have also been setup at all our Units/Offices of the 
Company. In addition, at Corporate Office, an Inspection Team is usually constituted to 
undertake the periodical inspection of the rosters/implementation of other provisions 
on Reservation Policy for SC/ST/OBCs at all the Units/Offices of the Company and 
based on its recommendations, corrective measures are taken by the respective Units 
wherever required. This inspection team invariably includes the Liaison Officer for 
SC/ST/ OBCs of Corporate Office. Further, the Liaison Officer of the concerned 
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Unit/Office is also associated during the said inspection. Further, the decision of the 
Hon'ble Supreme Court dated 17.09.2019 that no separate interviews for OBC and UR 
candidates may be held during recruitment  is being followed in the  Company. 
However, it is also pertinent to mention here that no guidelines in this regard have 
been received yet from the Government of India." 

 
 
3.7 When the Committee inquired about the constraints; if any, faced in filling up the vacancies 

under OBC category and efforts made to overcome the problems, NFL replied as under: 

 "There is no shortfall in filling up of vacancies in the OBC category in the Company. Further  no 

major constraint is being faced by the Company in recruitment process at induction level  where 

mass recruitment is being carried out. However, in case of lateral recruitment where 

 considerable experience is required for meeting the eligibility for recruitment usually limited 

 number of candidates belonging to OBC category meeting the recruitment specifications are 

 available. Due to non-availability of candidates meeting the recruitment specifications, the 

 vacancy remains unfilled and carried forward to next recruitment year as backlog vacancy.  To 

overcome this difficulty the recruitment specifications are being reviewed to attract larger  pool of 

candidates." 

Backlog vacancies and special recruitment drive 

3.8 The details of backlog vacancies have  been given in ANNEXURE-V. 
 
3.9 NFL has informed that in the year 2018 there were 08 vacancies in Group-A which could not 
be filled up due to: 
 

(i) Non-availability of candidates meeting the recruitment specification, 
(ii) Candidates not found suitable. 
 
It has been further informed that the following steps are being taken  to fill up these vacancies:  
"Special recruitment drive for filling up the 8 backlog vacancies in OBC category was initiated 
in May 2019 Copy of the advertisement dated 31.05.2019 is attached at ANNEXURE-VI. 03 
out of 8 backlog vacancies have already been filed in above recruitment exercise. However 
recruitment action for unfilled backlog vacancies will be taken up in the  recruitment year 
2020." 

 
3.10 While furnishing the details of special recruitment drives launched for filling up of the backlog 
vacancies meant for OBC candidates at various levels, NFL stated as under: 
  

"Special recruitment drive for filling up the 8 backlog vacancies in OBC category has already 
been initiated in May 2019.Copy of the advertisement dated 31.05.2019 is attached at 
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ANNEXURE-VI. The status of recruitment action for 8 backlog vacancies is as under: 
 

Table -VII   
S no Post No. of  

Backlog 
Vacancy 

Status 

1 
Engineer 
(Chemical) 
E-1 

4 

Four candidates were offered employment 
out of which 03 candidates have  joined 
and 01 did not accept the offer. Therefore, 
offer is being sent to next in line merit 
candidate. 

2 
Manager 
(Electrical) 
E-4 

2 

The vacancy could not be filled due to 
non-availability of candidates. Suitable 
recruitment action by  reviewing  
recruitment criteria shall be initiated in 
next recruitment cycle. 

3 Medical Officer 
E-1 1 

The vacancy could not be filled due to 
non-availability of candidates. Suitable 
recruitment action  by  reviewing 
recruitment criteria shall be initiated in 
next recruitment cycle. 

4 
Sr. Manager 
(HR) 
E-5 

1 

The vacancy  could  not  be  filled  as no 
candidate was found suitable. Suitable  
recruitment  action  by  reviewing 
recruitment criteria shall be initiated in next 
recruitment cycle.  

 
Further, recruitment action for unfilled backlog vacancies will be taken up in the  
recruitment year 2020. 

 
3.11 On being asked whether year-wise vacancies for OBCs are being indicated in the Register 
and the shortfall and backlog, if any, are being carried forward , NFL replied as under: 

 "Yes, year-wise vacancies for OBCs are being indicated in the Register and the shortfall 
 and backlogs, if any, are being carried forward accordingly. 

 There were no unfilled backlog vacancies for OBC upto 2017. However, in the year  2018 
there were 08 vacancies at Group-A level in OBC category which remained  unfilled due to non-
availability of candidates. These 08 vacancies have been carried  forward as backlog vacancy for 
recruitment year 2019." 

3.12 Responding to a query regarding backlog vacancies, the CMD, NFL during the oral evidence 

made the following submission:  

सर, आपने पूछा ह ैᳰक हमारा वह वषᭅवार 27 ᮧितशत ᭍या नहᱭ ᱟआ ह,ै ए᭍चुअली, वह रो᭭टर के 

िहसाब से होता ह।ै मᱹने अपने ᮧजᱶटेशन मᱶ यह कहा था ᳰक कहᱭ कम ह,ै ᭍यᲂᳰक हर चौथा जो 

कᱹिडडेट ह,ै वेकᱶ सी ह,ै हम उसमᱶ ओबीसी को ᳯरजवᱷशन दतेे ह।ᱹ अगर ᳰकसी एक कैडर मᱶ छ: पदᲂ कᳱ 



10 
 

वेकᱶ सीज िनकली ह ैतो उसमᱶ एक ही ओबीसी आएगा, इस वजह से वह ᮧसᱶटेज कम आ रहा ह,ै 

लᳰेकन जैसे-जैसे वह बढ़ता जाता ह,ै जैसै वषᭅ 2013 मᱶ दस कᱹिडड᭗ेस मᱶ से छ: ओबीसी कᱹिडड᭗ेस 

िलए। हमने छ: सी᭗स ᳯरजवᭅ कᳱ। यह वषᭅवार इस वजह से ᳰदखता ह,ै लᳰेकन अगर वषᭅवार 

टोटिलटी मᱶ दखेᱶगे तो हम 27 ᮧितशत को फुलᳰफल करते ह,ᱹ ए᭍से᭡ट वषᭅ 2008 का हमᱶ जो बैकलॉग 

िमला ह,ै िजसके िलए हमने एक ᭭पेशल मुिहम छेड़ी ह,ै अभी उसमᱶ चार अ᭡वाइंटमᱶट लेटर इ᭫यू 

ᳰकए गए ह ᱹऔर इंटर᳞ू चल रही ह,ै वह आज ही संप᳖ ᱟआ ह ैऔर जैसे ही सेल᭍ेशन कमटेी कᳱ 

िडटेल आएगी, तो उसके भी ऑडᭅर िनकलᱶगे। मᱹ आपको इसमᱶ ᳰदलासा दतेा ᱠ ंᳰक इसमᱶ ओबीसी के 

िलए जो 27 ᮧितशत का ᮧावधान ह,ै वह रो᭭टर बेिसस के िहसाब से हो रहा ह।ै हर कैडरवाइज 

और हर िडसि᭡लनवाइज, रो᭭टर मᱶ जैसे-जैसे न᭥बर आता ह,ै उस िहसाब से उनका न᭥बर आता ह।ै 

इसी वजह से वह कभी कहᱭ कम-᭔यादा ᳰदखता ह,ै कहᱭ बᱟत ᭔यादा ᳰदखता ह।ै हम ओवरऑल 27 

ᮧितशत कर रह ेह।ᱹ 

Reservation Roster 

 
3.13 While responding to a query regarding maintenance of reservation rosters in affirmative both 
for direct recruitment and promotion for all posts as per orders on the subject, NFL furnished the 
following information: 
 

Table - VIII 
 

Mode of RRs Level at which Roster is 
Maintained 

The No. of 
Rosters 

Date of  Up gradation of 
Roster 

Direct 
Recruitment   

Each level/ post 
(including workmen and 
Executive cadre) for 
which recruitment is 
done 

Separate roster 
for each cadre in 
all disciplines as 
per Presidential 
Directives at all 
Units/Offices 
separately. 

Rosters are updated as 
and when recruitment / 
promotion takes place.  

Promotion E0- (30000-120000) 
W-3 (23000-56500) 

 
 
3.14 When asked to  furnish the promotion register for OBC as per DOPT guidelines, NFL stated 
that as per the DOPT OM  No. 6/45/94-DPE (SC/ST Cell)  dated 27.07.1995 there is no provision for 
reservation for OBC candidates in promotion, a copy of which is attached at Annexure-VII.  
 
 Further DOPT OM No. 36012/22/93-Estt.(SCT) dated 22.10.1993 a copy of which is placed at 
Annexure- VIII  provides as under:  

 
“There is no change in the existing reservation rosters in so far as promotion is concerned, as 
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there is no reservation for Other Backward Classes in promotion.” 
 

3.15 In this connection, the Committee would like to remind NFL that the Constitution Bench of the 
Supreme Court, in the case of R.K. Sabharwal Vs. State of Punjab as well as J.C. Mallick Vs. Ministry 
of Railways had held that the reservation of jobs  for the backward classes SC/ST/OBC should apply 
to posts and not to vacancies. The Court further held that the vacancy based rosters can operate 
onluy till such time as the representation of persons belonging to the reservered categories, in a 
cadre, reaches the prescribed percentage of reservation. 
 
3.16 With a view to bringing the policy of reservation in line with the law laid down by the Supreme 
Court, DOPT vide Office Memorandum No. 36012/96-Estt. (Res.) dated 2 July, 1997 decided that the 
existing 200-point, 40-point and 120-point vacancy based rosters shall be replaced by post-pased 
rosters.    
 
3.17 NFL has also informed that as per the DOPT OM No. 36022/2/96-Estt (Reg) dated 02.07.1997 
regarding implementation of post based roster, the model roster for promotion is placed at Annexure 
IX which does not provide  reservation points specifically earmarked for OBCs.  

 
In view of above no separate promotion register for OBCs is maintained as per DOPT 

guidelines. 
 

  
3.18 When asked whether the rosters are being periodically inspected by Liaison Officer and if so 
to furnish details of action taken on the inspection reports of the last three years, NFL furnished the 
following information in a prescribed format:  

 
Inspection of rosters by Liaison Officer 

Table-IX 
 

Year 
Date of Inspection by Liaison 

Officer 
Comments of Liaison 

Officer 
Action Taken 

Report 

2016 
12.05.2016 
28.09.2016 
29.09.2016 
 

Satisfactory, No 
shortcoming is 
noticed. Rosters are 
being maintained as 
per guidelines. 
 

No discrepancy 

2017 25.01.2017 
27.07.2017 
29.11.2017 
20.12.2017 
11.08.2017 

Satisfactory, No 
shortcoming is 
noticed. Rosters are 
being maintained as 
per guidelines. 

-do- 

2018 21.08.2018 
 

Satisfactory, No 
shortcoming is 
noticed. Rosters are 
being maintained as 
per guidelines. 

-do- 
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2019 24.01.2019 
06.09.2019  

Satisfactory, No 
shortcoming is 
noticed. Rosters are 
being maintained as 
per guidelines. 

-do- 

 
Selection Committee 
  
3.19 The Committee brought to the notice of NFL the contents of DoPT OM No. 42011/2/2014-
Estt.(Res.) dated 13 February, 2014 which inter-alia, makes it mandatory to include one member 
belonging to OBC in the Selection Committee/Board for making recruitment to 10 or more vacancies 
in any level of posts/services. DoPT has also directed to ensure that where the number of vacancies 
against which selection is to be made is less than 10, no effort should be spared in finding an OBC 
officer amongst others for inclusion in such Committees/Boards and sought to know if the DoPT 
instructions were being followed scrupulously in the Organization while making recruitment to various 
posts/services. Replying to the above query, the NFL informed the Committee that -  
  

”The DOPT instructions to include one member belonging to OBC  in the Selection Committee 
in case of recruitment is followed in the Company for recruitment of Group A level post.   
However, since there is no direct recruitment is made in group B posts in the Company and 
selection of candidates in group C&D Posts is purely on the basis of merit of written 
examination, no selection committee is formed for these levels of recruitment in the Company.“ 

   
3.20 As regards, the number of Selection Committees/Boards constituted in the Organization 
and the number of OBC members in these Committees/Boards, the NFL stated as under; 
 

“It is endeavour of the Company to include OBC member in selection committee for making 
recruitment to 10 or more vacancies in any level of posts/ services. It is further ensured that 
where the number of vacancies against which selection is to be made is less than 10, no effort 
are being spared in finding an OBC officer amongst others for inclusion in such Committees/ 
Boards.“  

The details of last 10 selection committees and the particulars of OBC members are 
placed at Annexure-X 
 
 
 

Separate interview of OBC Candidates by the Selection Committee 
 

3.21 On being asked whether the  Other Backward Caste candidates are interviewed on separate 

dates/time i.e. other than the days on which the general candidates are interviewed for various posts 

,NFL replied as under: 

“Yes, the OBC candidates have been given separate time slot/date to appear before 

selection Committees.“ 
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3.22 Taking strong exception to this practice, the Committe asked NFL if it was not a violation of 

various judgements and also of Supreme Court's decision dated 17.09.2019. To this NFL in a written 

reply submitted as under: 

“The decision of the Hon'ble Supreme Court dated 17.09.2019 in this regard has 

been noted for compliance in all upcoming recruitment processes. Presently, it is 

being followed by the Company. However, it is also pertinent to mention here that no 

guidelines in this regard have been yet received from the Government of India.“ 

 

Pre-recruitment and pre-promotion training 

3.23 On being asked whether pre-recruitment and pre-promotion training is given to OBCs 
candidates, NFL replied as under:  

“No pre-recruitment training has been given to OBC candidates. As regards pre-promotion 
training, OBC employees are nominated to attend internal as well as external training 
programs conducted by HRD Department from time to time in which they are updated with 
various activities/technologies in the Plant and other aspects related to their disciplines to 
enable them to prepare themselves to take higher responsibilities.“ 

 

3.24 When the Committee inquired whether any Training Institute / Technical Schools are run by 
NFL, the reply furnished by the organisation was in negative. 
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      CHAPTER-IV 

    GRIEVANCE REDRESSAL MECHANISM 

4.1 On being asked about the machinery for redressal of grievances of OBC employees in NFL, 

NFL replied as under: 

“Employees belonging to OBC category can seek redressal of their grievances either 
personally or through the Liaison Officers, which exist in all Units. There is Cell and Liaison 
Officer functioning at each Unit/Office of the Company to deal with the grievances of 
SC/ST/OBC employees and to oversee the implementation of Presidential Directives. 
Company also has a grievance redressal procedure applicable to all employees. In case the 
employee is not satisfied with the redressal, he or she may approach higher authorities / 
senior management through proper channel.“ 

 
4.2 NFL further informed that no complaint has been received from OBC employees during the 
last two years. 
 
4.3 In response to a query as to whether the management holds periodic meetings with OBC 
Employees' Welfare Associations/ Unions to sort out their problems/grievances, NFL furnished the 
following details: 
 

“Problems/ grievances of Other Backward Classes can be represented by concerned 
individuals directly through HoD or through various forums like Trade Union or Federation of 
Officers Associations. Meetings with Union and Association are scheduled on half yearly basis 
and the grievances, if any received during these meetings are sorted out in a time bound 
manner. As on date, no OBC related grievance is pending. Further, necessary instruction 
encouraging formation of OBC Employees' Welfare Associations has been issued by the 
Management. (Copy enclosed as Annexure XI).“ 

 
 Liaison Officer for OBCs 
 
4.4 On being asked whether  the  Liaison  Officers  for  OBCs  have  been  appointed  separately 
to ensure due compliance by the appointing authorities of the various orders and instructions 
pertaining to reservation of vacancies in favour of OBCs and other concessions admissible to them, 
NFL in furnished the following information: 
 

“Yes, separate Liaison Officers (belonging to OBC category) for OBCs have been   appointed 
at various Unit/ Offices of the Company to ensure due compliance by the appointing 
authorities to the various orders and instructions pertaining to reservation of vacancies in 
favour of OBCs and other concessions admissible to them. The details of separate Liaison 
officers are as under:  

1. Shri Dileep Kumar, Manager (Mtls), CO/CMO  
2. Shri Sanjay Yadav, Manager (Inst), Nangal Unit  
3. Shri J.K. Mandal, SM (Prod), Panipat Unit  
4. Ms. Ritika Soni, Dy. Manager (HR), Vijaipur Unit  
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5. Shri Ayodhyo Mahto, SM (Prod), Bathinda Unit 
 

Details of appointment of Liaison Officers for OBCs during the last five years is enclosed as 
Annexure XII. 

 
 

OBC Employees’ Association 

4.5 The Committee were initially informed that there was no Employees‘ Welfare Association in 

NFL. However, subsequently NFL informed that necessary instruction relating to encouraging 

formation of OBC Employees' Welfare Associations has been issued by  

Management. In case of formation of OBC employees  welfare association they will be extended the 

facility of Office space, reimbursement of Telephone call charges,  convening internal meetings / 

meeting  with Management at par with SC/ST employees welfare association of the Company.   
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CHAPTER-V 

OUTSOURCING AND CONTRACTUAL APPOINTMENT 

5.1 On being asked about outsourcing of certain non-core functions by the organisation, NFL  
submitted as under: 
    

“Yes, job contracts are being lined up for carrying out non-core activities. The unit wise details 
of nature of Job being carried out through job contract are as placed at Annexure -XIII.“ 

 
The unit wise details of nature of Job being carried out through job contract are as placed at 
Annexure XIII. 
  

5.2 When asked about the steps taken to secure the interest of OBCs in outsourced jobs, NFL 
informed as under: 
 

“NFL is not engaging contract labours Job contracts are being lined up for carrying out non-
core activities. For managing such contracts, contractors engage its employees for 
performance of contractual obligation. NFL is not maintaining records of such employees 
engaged by contractors. 

  
The contractors are not maintaining details of category of contract labour engaged by them as 
there is no provision for maintaining such records.“ 

 
5.3 The Committee have been informed that NFL is not engaging contract labour. Job contracts 
are being lined up for carrying out non-core activities. For managing such contracts, contractors 
engage its employees for performance of contractual obligation. NFL is not maintaining records of 
such employees engaged by contractors The unit-wise nature of contracts, details of contractors, 
number of contract labour engaged as provided by the contractor are attached as Annexure XIII. 
 
5.4 The Committee have been further informed that while dealing with job outsourced through 
contractor Company has well defined procedure for ensuring compliance under various labour laws. 
As per terms and condition of the work order it is mandatory for all contractors to comply with the 
provisions of applicable labour laws. Whenever there is a failure on part of any contractor, NFL being 
the principal employer ensure compliance of following labour laws before issuing Certificate of 
Compliance (CoC) on monthly basis: 
 

 Contract Labour (Regulation & Abolition Act 1970) & Ease of 
Compliance to maintain Registers under various Labour Laws Rules 
2017 

 Minimum Wages Act, 1948 
 Payment of Wages Act-1936 
 Factories Act, 1948 

 Employees State Insurance Act-1948 / Employees Compensation Act, 
1923 

 Payment of Bonus Act’1965 
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  Employee’s Provident Fund & Misc. Provision Act, 1952  
 etc. 

5.5 As regards the mechanism existing in the NFL to ensure payment of minimum wages to such 
employees as per the Minimum Wages Act. and adherence to other social security benefits, the 
Committee have been informed as under: 
 

“Representative of concerned executing Deptt of concerned Units/ Office is certifying the 
payment of wage in the Wage sheet (Form-B) of respective Contract to ensure payment of 
minimum wages to such employees as per the Minimum Wages Act.“ 

 
 
 

  



18 
 

Part-II 

Recommendations/ Observations 

 
 The Committee note that National Fertilizers Limited (NFL), a Schedule 'A'& a Mini 

Ratna (Category-I) Company, was incorporated on 23rd August 1974.  The company has 

five gas based Ammonia-Urea platns viz. Nangal & Bathinda in Punjab, Panipat in 

Haryana and Vijaipur & Guna in Madhya Pradesh. NFL is the second largest producer of 

Urea in the country with a share of about 16% of total Urea production in the country. 

NFL is engaged in manufacturing and marketing of Neem Coated Urea, three strains of 

Bio-Fertilisers (solid and liquid) and other allied Industrial products like Ammonia, Nitric 

Acid, Ammonium Ntirate, Sodium Nitrite and Sodium Nitrate. The brand name of the 

company is popularly known in the market as 'KISAN' and 'Kisan Beej'. 

Representation of OBCs in top management 

 

2 The Committee observe that as per the present composition of its management 

body, there are three whole-time functional Directors besides the CMD, two Government 

Nominee Directors and one non-official independent Director. However, the Committee 

have been informed that as on date none of the officials in the Management Board 

belong to the OBC category. Thus, there is no representation of OBCs in the top 

management of the company. The Committee understand that the appointments in the 

Board of Directors are being made directly by the Government. However, they would 

like to impress upon the administrative Ministry, i.e. the Ministry of Chemicals and 

Fertilizers to adhere to the DPE OM No. 2(15)/2011-GM dated 18 April, 2011 

communicating the concern expressed by the Parliamentary Standing Committee on 

Industry that if persons from the Categories of SC, ST and OBC and Women category 

come forward with the criteria laid down for the appointment of non-official Directors on 

the Board of CPSEs, they should be given preference. 
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Representation of OBCs 

3. The Committee note that as on 08 September, 1993 i.e. the date of 

implementation of reservation for OBCs in civil posts and Services under the 

Government of India, out of total strength of 6870 employees, there was nil 

representation of OBC in NFL. However since, the reservation for OBCs in the company 

was implemented on 27.07.1995, based on the declaration of category status of 

employees of the Company, as on 31.12.1995, out of total strength of 6826, there were 

278 OBC employees in NFL.  The Committee therefore observe that till 31.12.1995, not a 

single candidate belonging to OBC category was appointed in NFL by virtue of 

Reservation policy thereby denying benefit of reservation to OBCs for two years  The 

Committee further observe that as on 31.12.2019,  the total strength of employees  in 

NFL was 3343 out of which only 443 employees belong to OBC category.  Thus, the 

representation of OBCs in NFL is only 13.25%. This is less than half of 27% quota meant 

for OBCs as per Reservation Policy, which is in vogue for the last 25 years The 

Committee are of considered view that NFL needs to undertake a comprehensive review 

and reflect whether the organisation has succeeded in safeguarding the constitutional 

guarantees being extended to the people belonging to the Other Backward Classes. 

Further, the Committee notice a disturbing trend in the varied representation of OBCs 

across the hierarchy of posts/ levels in NFL. The representation of OBCs is only 12.16% 

in Group A while it is only 8.52% in Group B. The low representation of OBCs in Group 

B is particularly worrisome because these posts are generally filled through internal 

promotions. The Committee would like to express their anguish at the implied denial of 

promotions to OBC employees in Group ‘B’ Posts. It is only in Group C where OBCs 

manage to get 28.15% which is a little over the mandated 27%. The Committee therefore, 

desire that NFL should analyse the reasons for not ensuring the mandatory 

representation of OBCs, particularly in Group B. They strongly recommend that the 

issue of low representation of OBC employees be addressed immediately and steps 

should be taken to ensure that no prejudice is caused to the interest and representation 

of OBCs in NFL in the long term. 
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Backlog and shortfall vacancies 

 
4.     The Committee note that in the year 2018 there were 08 vacancies in Group-A out 

of which 03 vacancies were filled up in 2019. However, 05 vacancies remain unfilled for 

which NFL will take action for recruitment in recruitment year 2020. The Committee are 

not convinced with the argument put forward by NFL that backlog vacancies could not 

be filled up due to non-availability of candidates meeting the recruitment specification 

and candidates were not found suitable. The Committee feel that special recruitment 

drive should have been given wide publicity and relaxation & concession available to 

OBC candidates should have been prominently highlighted in the advertisement so as 

to elicit encouraging response from the OBC candidates. The Committee are further 

worried to note the variance in numbers between the backlog vacancies and overall 

representation of OBCs in the organization.  This is evident from the fact that as on 

31.12.2019, the total strength of employees  in NFL was 3343 out of which only 

443(13.25%) were OBCs. Whereas as per the 27% quota meant for OBCs, total number 

of OBC personnel should have been 902. Thus, the Committee observe that there is a 

short-fall of 459 posts across the ranks whereas only 10 backlog vacancies in Group A 

are shown to exist in NFL.  The Committee would like to conclude that shortfall and 

backlog vacancies in NFL are not being calculated on a realistic basis and thus leading 

to inadequate representation of OBCs in various Technical & Non-Technical posts in 

NFL. The Committee are of a considered view that this gap in representation of OBCs 

needs to be bridged immediately by recruiting more OBCs in each recruitment cycle. 

They, therefore, strongly recommend that NFL should take stock of inadequate 

representation of OBC in the organisation and apprise the Committee about the 

shortfall/backlog vacancies as well as about the recruitment undertaken in the present 

year at action taken stage. 
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Reservation Roster 

5. The Committee note that NFL is maintaing reservation rosters both for direct 

recruitment and promotion for all posts. They also understand that there is no reservation for 

Other Backward Classes in promotion. However, the Committee would like to emphasise that 

while implementing the judgement of Constitution Bench of the Supreme Court, in the case of 

R.K. Sabharwal Vs. State of Punjab as well as J.C. Mallick Vs. Ministry of Railways, DOPT vide 

Office Memorandum No. 36012/96-Estt. (Res.) dated 2 July, 1997 decided that existing 200-

point, 40-point and 120-point vacancy based rosters shall be replaced by post-pased rosters 

and asked the Ministries/Departments and concerned authorities to prepare the respective 

rosters based on the principles elaborated in the Explanatory Notes given in Annexure-I to 

aforesaid Office Memorandum. The Committee therefore strongly recommend that para 5 of 

the said Explanatory Notes which stipulates that,  "while cadre is generally to be construed as 

the number of posts in a particular grade, for the purpose of preparation of roster, it shall 

comprise posts required to be filled by a particular mode of recruitment in terms of the 

applicable recruitment rules.." 

 

 Consideration of OBC candidate selected on own merit as general candidate 

 
6. The Committee would like to draw attention of NFL to DOPT OM No. 36012/2/96-

Estt.(Res.) dated 2 July, 1997 which stipulates that in direct recruitment to Central 

Government jobs and services, the reserve category candidates who are selected on 

the same standard as applied to general candidates will not be adjusted against 

reserved vacancies. Further, as per DOPT OM No. 36011/1/98-Estt (Res.) dated 1 July, 

1998 only when a relaxed standard is applied in selecting a reserved candidate e.g. in 

the age limit, experience and qualifications etc., such candidate will be counted against 

reserved vacancies. Subsequently, DOPT vide OM No. 43011/4/2018-Estt.(Res.) dated 4 

April, 2018 conveyed to all the Ministries/Departments that it has been brought to their 

notice by Parliamentary Committee on Welfare of OBCs that the above instructions are 

not being followed in some case in direct recruitment and reiterated that while making 

Direct Recruitments, guidelines contained in aforesaid OMs may be kept in view by all 

concerned.   
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Selection Board 

 
7. The Committee note that as per DoPT OM No. 42011/2/2014-Estt. (Res) dated 13 

February, 2014 it is mandatory to include one (1) member belonging to OBC category in 

the Selection Committee/Board for making recruitment to 10 or more vacancies of any 

posts/services.  The OM further stipulates that where the number of vacancies against 

which selection is to be made is less than 10, no effort should be spared in finding an 

OBC officer amongst others for inclusion in such Committees/Boards.  In this regard, 

the Committee are pleased to note that NFL is adhering to the above mentioned 

guidelines and including one member belonging to OBC in the Selection Committee in 

case of recruitment of Group A level post. They further note that since no direct 

recruitment is made in group B posts in the Company and selection of candidates in 

group C&D Posts is purely on the basis of merit of written examination, no selection 

committee is formed for these levels of recruitment in the Company. 

 The Committee, however, find that out of the 10 selection committees one 

particular OBC officer has been nominated in 6 selection committees, one officer has 

been nominated in 3 selection committees and one officer in one selection committee.  

The Committee feel that in order to ensure full independence and impartiality, it is 

imperative that only one particular officer does not become a permanent fixture in all 

such Selection Committees.  The Committee, therefore, recommend that a panel of OBC 

officers should be drawn and they should be represented in these Selection 

Committees on rotation basis. 

Separate interview of OBC candidates 

8. The Committee note  that NFL has been giving separate time slot/date to  OBC 

candidates for appearing before the selection committee. During the course of 

examination of the subject, the Committee strongly flagged the issue of holding 

separate interview of OBC candidates which has been declared illegal by Hon'ble 

Supreme Court's decision dated 17.09.2019. Subsequently, during the study visit of the 

Committee, NFL apprised the Committee that the decision of the Hon'ble Supreme Court 
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dated 17.09.2019  has been noted for compliance in all upcoming recruitment process 

and it is being followed by the Company. Since, NFL has already stopped the practice of 

holding separate interview for OBC candidates, the Committee would not like to pursue 

it further. However, they recommend that while preparing merit list for interviews, it 

should be ensured that all candidates (whether SC/ST or OBC) securing marks at par or 

more than that of the last cut-off unreserved category candidate should also be called 

for interview.  

 Training facilities for OBCs. 

9. The Committee are disappointed to note that NFL, a mini ratna PSU has not been 

running any Training Institute/Technical Schools for upgrading the skills of its 

employees. In other words, the employees are being deprived to acquaint themselves 

with technological innovation. The Committee further observe that NFL has not been 

imparting pre-recruitment training to OBC candidates, though employees of the 

company including OBC employees are being nominated to attend internal as well as 

external training programs. The Committee feel that imparting training to employees 

help them to acquire new skills, sharpen existing ones, perform better and increase 

productivity. They therefore recommend that NFL should explore the possibility of 

establishing its own dedicated Training Institutes for equipping the employees with 

technical upgradation to enable them to perform at their peak.   

Grievance Redressal Mechanism 

10. The Committee are concerned to note that NFL has not put in place a dedicated 

Grievance Redressal Mechanism. However, an employee belonging to OBC category 

can seek redressal of their grievances either personally or through the Liaison Officers 

functioning at each Unit/Office of the Company. The Committee feel that Liaison Officer 

acts as bridge between the employee and the organisation. Hence, he can only forward 

the grievance of the employee to the organisation and may not necessarily play a 

crucial role in redressal of grievances of OBC employees. The Committee do not agree 

with the claim of NFL that no OBC related grievance is pending which can be attributed 

to absence of institutional Grievance Redressal Mechanism and non-existence of OBC 
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Employees Association. The Committee therefore strongly desire that NFL should put 

in place a dedicate Grievance Redressal Mechanism for redressal of grievance of OBC 

employees in an equitable and impartial manner. 

OBC Employees’ Association 

 
11. During the course of examination of the subject, the Committee expressed their 

unhappiness that there was no OBC Employees’ Association in NFL.  However, during 

the study visit in January, 2020, NFL informed the Committee that necessary 

instructions encouraging formation of OBC Employees' Welfare Associations has been 

issued by Management. In this connection, the Committee desire that  NFL may 

expedite the process of formation of OBC Employees  Welfare Association and 

necessary logistical facilities such as Office space, Telephone etc. should be extended 

to the Association.   

Outsourcing/Engaging Contractual Employees 
 
12. The Committee note that NFL is outsourcing some of its non-core activities like 

township security, painting of plant structure, civil maintenance etc.   However, the 

company could not reassure the Committee about the due representation of OBCs 

among contractual staff as it merely submitted that NFL is not engaging contract labour 

and job contracts are being lined up for carrying out non-core activities. The Committee 

feel that NFL can not be absolved of its responsibility on the ground that contractors 

engage its employees for performance of contractual obligation and NFL is not 

maintaining records of such employees engaged by contractors While the Committee 

understand that NFL can not hold outsourcing companies accountable on these 

matters, it doesn’t stop it from constructively engaging with them on the imperative of 

enlarging OBC representation.  Moreover, payment of minimum wages as per the 

Minimum Wages Act and benefits of other social security schemes relating to health, 

education, insurance, provident fund facility, etc. should also be ensured to such 

employees engaged on outsourcing basis in NFL.  
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 The Committee would also urge NFL to ensure strict compliance to Office 

Memorandum dated May 15, 2018 of the Department of Personnel and Training 

Government of India, regarding provision of reservation for Scheduled Castes / 

Scheduled Tribes/OBCs in temporary appointments for duration exceeding 45 days in 

respect of all the contractual appointments in the organization. In this respect the 

Committee also recommend that there should be a separate Roster for temporary 

appointments for more than 45 days. 

13. In this regard, the Committee would like to remind NFL that DoPT has been issuing 

various instructions/guidelines regarding reservations for SC, ST and OBCs in 

temporary appointments. The Committee would like to enumerate the following 

instructions/guidelines of DoPT which are made applicable to Central Public Sector 

Enterprises through Department of Public Enterprises, and expect that the same are 

strictly adhered to: 

Reservation in Posts of Industrial Workers 

 The industrial establishments of the Government of India and the posts and 
grades in such establishments, whether these have been  classified as Group A, B, C 
and D or not, are covered by the scheme of reservation for Scheduled Castes, 
Scheduled Tribes and Other Backward Classes. [O.M.No.8/7/1974-Estt.(SCT) dated 
22/08/1975] 

Reservation in Temporary Appointment 

 There shall be reservation for SC/ST/OBC class candidates in all temporary 
appointments, which are to last for 45 days or more. [O.M. No.36036/3/2018 - ESTT. 
(Res.) dated 15.05.2018] 

Reservation in Work-Charged Posts 

 The principle of reservation for Scheduled Castes, Scheduled  Tribes and 
Other Backward Classes should generally be suitably  applied to the extent 
possible, to work-charged posts also except those required for emergencies like flood 
relief work, accident restoration and relief etc. The percentages of reservation in such 
appointments may correspond to what is applicable to Group C and Group D posts. 

 [O.M.No.36021/9/1976-Estt.(SCT) dated 10/02/1977] 
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Reservation in Voluntary Agencies  

 The Ministries/Departments should insist as a pre-condition to the sanction of 
grants-in-aid from Central Government to a non-Government organizations/ voluntary 
agency etc. that it shall provide reservation to the extent of 15% to SCs, 7.5% to STs and 
27% to OBCs in case of direct recruitment on all India basis in case of direct recruitment 
to posts normally attracting candidates from a locality or region where: 

(a) The recipient body employs more than 20 persons on a regular basis and at 
least 50 percent of its recurring expenditure is met from grants-in-aid from the 
Central Government; and 

(b) The body is a registered society or a cooperative institution and is in receipt of 
a general purpose annual grants-in-aid of ₹ 2 lakh and above from the 
Consolidated Fund of India. 

 A clause providing for reservations in the services under the voluntary agencies 
should be included in the terms and conditions  under which such voluntary 
agencies /organizations etc. are given grants-in-aid by Government, somewhat on the 
following lines:  “...........(Name of Organization/ Agency etc.) agrees to make 
reservations for Scheduled Castes, Scheduled Tribes and Other Backward Classes in 
the posts/services under its control on the lines indicated by the Government of India. 

 While sanctioning grants-in-aid to various voluntary agencies the progress made 
by such agencies in employing Scheduled Caste, Scheduled Tribe and Other Backward 
Class candidates in their services should be kept in view by the administrative 
Ministries/Departments. The voluntary agencies etc. should be informed that the 
progress in respect to the employment by them of Scheduled Castes, Scheduled Tribes 
and OBCs in the services under them would be taken into account by Government while 
sanctioning future grants-in-aid to them.[O.M.No.27/12/73-Estt.SCT) dated 7/10/1974. 

 

 

 

 

 

NEW DELHI;                           GANESH SINGH, 
14th July, 2020                Chairperson, 
 23 Ashadha, 1942 (Saka)                         Committee on Welfare of OBCs 
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Annexure-I 
Vide para No. 1.6 

ORGANIZATIONAL STRUCTURE OF NFL 
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Annexure-II 

Vide para No. 1.6 
 

YEAR-WISE DETAILS OF THE APPOINTMENTS MADE BY NFL UNDER VARIOUS 
CATEGORIES OF POSTS SINCE 1993 
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Annexure-III 
Vide para No. 2.5  

 
NFL HAS FURNISHED THE DETAILS OF OBC EMPLOYEES WHO HAVING JOINED 
SERVICE AT VARIOUS LEVELS / CLASSES / SCALES IN THE ORGANISATION  AND 

PROMOTED TO SUBSEQUENT PROMOTION POST 
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Annexure-IV 
Vide para No. 3.2 

DETAILS OF DEPARTMENTAL PROMOTION COMMITTEE (DPC) HELD IN THE 
MONTH OF JULY 2019 FOR EXECUTIVES AND DEC-2019 FOR NON EXECUTIVES 
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Annexure V 
Vide para no.3.8 

 
THE DETAILS OF BACKLOG VACANCIES 
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Annexure VI 
Vide para no.3.9 

SPECIAL RECRUITMENT DRIVE FOR FILLING UP THE 8 BACKLOG VACANCIES IN 
OBC CATEGORY WAS INITIATED IN MAY 2019 COPY OF THE ADVERTISEMENT 

DATED 31.05.2019 
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Annexure VII 
Vide para no.3.10 

 
SPECIAL RECRUITMENT DRIVE FOR FILLING UP THE 8 BACKLOG VACANCIES IN 

OBC CATEGORY HAS ALREADY BEEN INITIATED IN MAY 2019 COPY OF THE 
ADVERTISEMENT DATED 31.05.2019 
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Annexure VIII 
Vide para no.3.10 
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Annexure IX 

Vide para no.3.11 
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Annexure X 

Vide para no.3.15 
 

DETAILS OF LAST 10 SELECTION COMMITTEES AND THE PARTICULARS OF OBC 
MEMBERS 
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Annexure-XI 
Vide para no. 4.3 
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Annexure XII 
Vide para no.4.4 

 
DETAILS OF APPOINTMENT OF LIAISON OFFICERS FOR OBCS DURING THE LAST 

FIVE YEARS 
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Annexure XIII 
Vide para no.5.1 

 
 

UNIT WISE DETAILS OF NATURE OF JOB BEING CARRIED OUT THROUGH JOB 
CONTRACT 
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Appendix I 
 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20) 
 
 

MINUTES OF THE ELEVENTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2019-20) HELD ON 25TH OCTOBER, 2019 IN 

COMMITTEE ROOM 'B', PARLIAMENT HOUSE ANNEXE, NEW DELHI 
 
 

The Committee sat from 1545 hrs. to 1650 hrs. 

PRESENT 

Shri Ganesh Singh   — Hon’ble Chairperson 

MEMBERS 

Lok Sabha 

2. Shri Ramesh Bidhuri 
3. Smt. S. Jothimani 
4. Shri Dileshwar Kamait 
5. Shri Ajay Nishad 
6. Dr. Sanghamitra Maurya 
7. Shri Ram Shiromani 
8. Shri Rajesh Verma 
9. Shri Ashok Kumar Yadav 

  
RAJYA SABHA 

10. Shri Ram Narain Dudi 
11. Shri T.K.S. Elangovan 
12. Shri B.K. Hariprasad 
13. Shri Vishambhar Prasad Nishad 
14. Dr. Banda Prakash 
15. Shri K.K Ragesh 
16. Smt. Vijila Sathyananth 
17. Shri Ram Nath Thakur 
18. Smt. Chhaya Verma 
19. Shri Harnath Singh Yadav 

 
SECRETARIAT 

1. Smt Anita B. Panda  - Joint Secretary 
2. Shri Md. Aftab Alam  - Additional Director  
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WITNESSES 
 

REPRESENTATIVES OF DEPARTMENT OF FERTILIZERS  
 

1. Smt. Alka Tiwari - Addl. Secy. & F.A. 

2. Shri  Partha Sarthi Sen Sharma - Joint Secretary 

3. Shri Niranjan Lal - Director 

 
REPRESENTATIVES OF RASHTRIYA CHEMICALS & FERTILIZERS LIMITED (RCFL) 

 
1. Shri S.C. Mudgerikar - Chairman-cum-Managing Director 

2. Shri S.D. Panadare - Director (Technical) 

3. Shri A.V. Nawade - Executive Director (HR) & CSO 

4. Shri S.B. Potpose - General Manager (HR&A.) 

5. Shri S.S. Sonawane - Dy. General Manager 

 
REPRESENTATIVE OF NATIONAL FERTILIZERS LTD (NFL) 

 
1. Shri  Manoj Mishra - Chairman-cum-Managing Director 

2. Ms. Jaya Dikshit - General Manager(HR) 

 

2.     At the outset, the Chairperson welcomed the representatives of the Department of 

Fertilizers, Rashtriya Chemicals & Fertilizers Limited and National Fertilizers Ltd to the 

sitting regarding measures undertaken to secure representation of OBCs in employment 

and for their welfare in various PSUs/Organisations under the Department of Fertilizers. 

 

3. Thereafter, the representatives of Department of Fertilizers, Rashtriya Chemicals & 

Fertilizers Limited and National Fertilizers Ltd made a brief power point presentation 

regarding various steps/measures undertaken by the Ministry and respective PSUs to 

secure representation of OBCs in employment and welfare measures initiated for 

promoting their interests. 

 

4. Some of the major issues/points raised by the Chairperson and Members of the 

Committee in the sitting and responded to by the representatives of the Department of 

Fertilizer/PSUs are as follows: 

(i) Implementation of OBC reservation in various organisations/PSUs under the 

Department of Fertilizer;  
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(ii) Reasons for delay in recruitment to various posts in Rashtriya Chemicals & 

Fertilizers Limited and National Fertilizers Ltd; 

(iii) Monitoring of the recruitment process by the Ministry with regard to 

implementation of 27% reservation for OBCs; 

(iv) Reasons for backlog vacancies for OBCs and efforts made to fill those up; 

(v) Need for undertaking Special Recruitment Drive for filling the backlog 

vacancies.  

(vi) Need for more awareness regarding job opportunities and vacancies in 

PSUs under Department of Fertilizers;  

(vii) Appointment of separate Liaison Officers and setting up special mechanism 

for redressing the grievances of OBC employees; 

(viii) Training facilities to OBCs at different stages; 

(ix) Outsourcing of jobs in the concerned organisation and its impact on 

recruitment under OBC  category; 

(x) Issues relating to engagement of contractual workers in various 

organisations, giving representation to OBCs therein and ensuring various 

facilities and social security benefits to them;   

(xi) Utilization of CSR funds for the welfare of OBCs.; and 

(xii) Measures undertaken for promoting overall welfare of OBC employees. 
 

5. The Committee directed the representatives of the Ministry to furnish written replies 

to the queries which were not responded to by them during the sitting or on which the 

requisite information was not readily available with them, to the Committee at the earliest. 
 

 

The witnesses then withdrew. 
 

The Committee then adjourned. 
 
 
 

A copy of the verbatim proceedings of the sitting has been kept. 

 
------- 
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APPENDIX-II 
 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20) 
 
 

MINUTES OF THE SIXTEENTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2019-20) HELD ON 19TH NOVEMBER, 2019 IN 

COMMITTEE ROOM 'B', PARLIAMENT HOUSE ANNEXE, NEW DELHI 
 
 

The Committee sat from 1720 hrs. to 1750 hrs. 

PRESENT 

Shri Ganesh Singh   — Hon’ble Chairperson 

MEMBERS 

Lok Sabha 

2. Smt. Raksha Nikhil Khadse 
3. Shri Bandi Sanjay Kumar 
4. Shri Sadashiv Kisan Lokhande 
5. Dr. (Smt.) Pritam Gopinathrao Munde 
6. Shri Balak Nath 
7. Dr. Sanghamitra Maurya 
8. Shri Parbatbhai Savabhai Patel 
9. Shri Kapil Moreshwar Patil 
10. Shri Ram Shiromani 
11. Shri Ashok Kumar Yadav 

  
RAJYA SABHA 

12. Shri Ram Narain Dudi 
13. Shri B.K. Hariprasad 
14. Dr. Banda Prakash 
15. Shri K.K Ragesh 
16. Shri Ram Nath Thakur 
17. Smt. Chhaya Verma 

 
SECRETARIAT 

1. Smt Anita B. Panda  - Joint Secretary 
2. Shri Md. Aftab Alam  - Additional Director 
3. Shri Janmesh Singh  - Deputy Secretary  
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WITNESSES 
 

                  REPRESENTATIVES OF DEPARTMENT OF FERTILIZERS 
 

 1. Shri Chhabilendra Roul - Secretary 

 2. Shri Dharam Pal - Addl. Secretary 

 3. Smt. Alka Tiwari - Addl. Secretary 
 

 

REPRESENTATIVES OF RASHTRIYA CHEMICALS & FERTILIZERS LIMITED (RCF) 
 

 1. Shri S.C. Mudgerikar - CMD 

 2. Shri Sudhir Panadare - Director Tech. 

 3. Shri A.V. Navade - E.D.(HR) 

 

REPRESENTATIVES OF NATIONAL FERTILIZERS LTD (NFL) 
 

 1. Shri D.S. Ahuja - Director 

 2. Shri R.K. Gogia - E.D. (HR) 
 

 

2.     At the outset, the Chairperson welcomed the representatives of the Department of 

Fertilisers, Rashtriya Chemicals & Fertilisers Limited (RCF) and National Fertilisers Limited 

(NFL) to the follow up sitting on the subject “Measures undertaken to secure 

representation of OBCs in employment and for their welfare in PSUs and other 

organisations under Ministry of Chemicals and Fertilizers”..  

3. Some of the major issues/points raised by the Chairperson and Members of the 

Committee during the sitting and responded to by the representatives of the Ministries/ 

Organisations are as follows:  

(i) Representation of OBCs in the Board of Directors and at various levels in the 

overall staff strength of Rashtriya Chemicals & Fertilisers Limited (RCF) and 

National Fertilisers Limited (NFL), respectively;  

(ii) Whether roster format of DoPT/DPE was changed and whether it has 

adversely impacted the prospects of OBC candidates; 

(iii) Maintenance of separate roster for the direct recruits and promotional posts 

as mandated by DoPT Guidelines dated 02.07.1997; 

(iv) Details of appointment, promotion and transfer policies adopted by NFL in 

the last ten years;.   

(v) Need for regular inspection and maintenance of roster register and  
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(vi) Strict adherence to all DoPT orders/guidelines with respect to OBC 

reservation in employment. 

 

4. The Committee directed the representatives of the concerned Ministry/ 

Organisations to furnish written replies to the queries which were not responded to by 

them during the sitting or on which the requisite information was not readily available with 

them, to the Committee at the earliest. The witnesses then withdrew. 

 
The Committee then adjourned. 

 
A copy of the verbatim proceedings of the sitting has been kept. 

____ 
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APPENDIX-III 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 
(2019-20) 

 
MINUTES OF THE TWENTY SIXTH SITTING OF THE COMMITTEE ON WELFARE OF 
OTHER BACKWARD CLASSES (2019-20) HELD ON 14TH JULY, 2020 IN COMMITTEE 
ROOM B, PARLIAMENT HOUSE ANNEXE, NEW DELHI 

 
The Committee sat from 1100 hrs. to 1110 hrs. 

 
PRESENT 

 
 

SHRI GANESH SINGH - CHAIRPERSON 
 

MEMBERS 
LOK SABHA 

2. Shri Ramesh Bidhuri 
3. Smt S. Jothimani 
4. Dr. (Smt.) Pritam Gopinathrao Munde 
5. Shri Balak Nath 
6. Shri Ajay Nishad 
7. Dr. Sanghamitra Maurya 
8. Shri Ram Shiromani 
9. Shri Rajesh Verma 

 
RAJYA SABHA 

10. Shri T.K.S. Elangovan 
11. Smt. Chhaya Verma 
12. Shri Harnath Singh Yadav 

 
 

SECRETARIAT 
 

1. Smt. Anita B. Panda — Joint Secretary 
2. Shri Kusal Sarkar — Director 
3. Md. Aftab Alam  — Additional Director 
4. Shri Janmesh Singh  — Deputy Secretary 

 

 
2. At the outset, the Chairperson, welcomed the Members to the sitting of the 
Committee. The Committee, thereafter, considered the following draft Reports for 
adoption: 
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i “Measures undertaken to secure representation of OBCs in employment and for 
their welfare in Rashtriya Chemicals & Fertilizers Limited” pertaining to the 
Ministry of Chemical and Fertilizers. 

 
ii “Measures undertaken to secure representation of OBCs in employment and for 

their welfare in National Fertilizers Limited” pertaining to the Ministry of 
Chemical and Fertilizers. 

 
iii “Measures undertaken to secure representation of OBCs in admissions in Ph.D. 

and appointment of teachers in Delhi University” pertaining to the Ministry of 
Human Resource Development (Department of Higher Education).   

 
iv Action Taken on the Twentieth Report (Sixteenth Lok Sabha) of the Committee 

on the subject “Measures undertaken to secure representation of OBCs in 
employment and for their welfare in Central Public Works Department (CPWD)” 
pertaining to the Ministry of Housing and Urban Affairs. 

 
v Action Taken on the Twenty First Report (Sixteenth Lok Sabha) of the 

Committee on the subject “Rationalisation of Creamy Layer in Employment for 
OBCs in Services and Posts under the control of Government of India including 
Union Territories, PSUs etc” pertaining to the Ministry of Social Justice and 
Empowerment. 

 
3. The Committee adopted the aforesaid draft Reports after a brief discussion and 
authorized the Chairperson to present the Reports to Parliament or to the Hon’ble 
Speaker, Lok Sabha. 
 

 
 
 

The Committee then adjourned. 
---- 


